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ORDER
(DATE OF HEARING: 7.6.2005)

The petitioner seeks direction to the first respondent, Bihar State

Electricity Board for clearing of dues of Ul charges as on date of filing of the



application together with interest prescribed under Clause 13 of Annexure | of
IEGC, till the date of payment of Ul dues. A further direction is sought that in
future, the respondent shall make payment of Ul charges within the stipulated

period of 10 days of issue of the Ul accounts by the petitioner.

2. The petitioner has alleged that the first respondent, consequent to
overdrawal of power, has become liable to pay Ul charges. It is stated that Ul
amount payable by the respondent to Eastern Region pool stood at Rs.54.63
crore as on 6.2.2005, excluding interest due to delayed payment. It is alleged
that despite all efforts, the issue of non-payment of Ul charges by the first
respondent has remained unresolved. Therefore, the present petition is filed

for directions noted above.

3. The first respondent, BSEB has admitted to overdrawal of power from
Eastern Regional Grid, reportedly because of low availability of power from
NTPC power stations in the region. As a consequence, it is stated, during the
period March 2004 to September 2004, the cost of extra power on account of
Ul accumulated to the tune of Rs.50 crore. It is stated that during March
2005, the first respondent paid a sum of Rs.5 crore to the petitioner against
outstanding dues and further tried to balance the Ul outstanding by Rs.2.9

crore by way of return on energy in the grid.

4. Heard Shri S.K. Banerjee for the petitioner and Shri S. Atiq Ullah for
the first respondent, BSEB. Shri Atig Ullah, Chief Engineer, BSEB has
submitted that the outstanding amount on account of Ul along with interest at

the rate prescribed by the Commission shall be paid in three monthly



instalments; commencing on 25.6.2005. He has further submitted that every
effort shall be made to curtail overdrawals from the regional grid to reduce the
liability for payment of Ul charges. He has undertaken that in case for any
reason, the respondent is forced to overdaw power from the regional grid, Ul

account will be settled within 10 days of the billing by the petitioner.

5. We accept the undertaking given on behalf of the first respondent. We
make it clear that the first respondent shall remain bound by the undertaking
given at the hearing and any default will attract appropriate action against the

first respondent and the officers responsible, in accordance with law.

6. With the above, the petition stands disposed of.
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